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BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

 

Execution Application No. 04 of 2023 

In  

O.A. NO. 147/2021 

 
IN THE MATTER OF: 

 
Mahesh Chandra Saxena                  ... Applicant 
 
    Versus 

The Chief Secretary 
Govt. of Delhi & Ors                ... Respondents 

ADDITIONAL SUBMISSIONS ON BEHALF OF THE 

APPLICANT 

 

MOST RESPECTFULLY SHOWETH: 

The applicant is furnishing following information in respect of 

Dwarka Societies before this Hon’ble Tribunal. 

 

1. The D.J.B. had given public notice to 180 Societies of 

Dwarka for Roof Top Rainwater Harvesting System. Despite 

notice the societies at Dwarka were not constructing Roof 

Top Rain Water Harvesting System. Delhi Jal Board stopped 

giving 10% rebate on water bill and issued notice to all 

owners of the flat in person and said that if Roof Top RWH 

System is not constructed, the water connection will be 

disconnected. After receiving individual notices some 

Societies by renovating RWH System made it Roof Top RWH 

System and some are still renovating.  

 

2. That in the year 2021 immediately after inspection the 

Society at Plot No. 25, Sector 4, Anant Apartment, Dwarka 

sought help from the applicant for construction of Roof Top 

RWH System. The applicant by providing free of cost service 

got constructed proper functional RWH System, which till 
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date is functional and is working. But till date DJB has not 

issued Adequacy Certificate. The Team of DJB and DPCC 

went to collect water sample, after not getting water sample 

the Team was saying that the RWH System is not functional 

because there is no water in pit and recharge borewell. The 

applicant informed the Society RWA President that DJB and 

DPCC have no technical knowledge of RWH System. Roof 

Top Rain water is clean and by recharge borewell within 

short time by charging the rain water reached in ground 

water. In Roof Top Rain water RWH System water is not 

stored. The RWA society itself gets cleaning of RWH System, 

Prior to this Rs.20,000/- was to be paid to the Contractor  

for cleaning RWH System. 

 

3. That several societies of Dwarka by constructing Roof Top 

RWH System  applied to RWH Cell of DJB for issue of 

Adequacy Certificate. The officers of RWH Cell of DJB again 

go for inspection and raise several types of objections such 

as over flow system is not there, there is no separator, 

Volume of pit is less, why recharge borewell has been 

constructed, as per norms of DJB filter media filling has not 

been done.  The photocopy of objections raised by DJB are 

attached as Annexure-A-1.  

DJB have constructed 595 RWH System, in none of RWH 

System Over flow pipe, separator  is there. In the same 

manner there are no over flow separator in 10,000 RWH 

System of other Government Departments. 
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4. That some articles/objects are fitted in the RWH Pit 

according to the conditions existing there: 

i) In the storm water drain of MCD, PWD, DDA sewage 

water, waste water, chemical waste water is flowing. 

Overflow pipe of RWH System should not be connected 

with storm water drain of MCD because during heavy 

rain fall storm water drain overflows, due to which 

water logging takes place on the road. Through the 

overflow pipe the sewage water will go back in RWH Pit 

and will contaminate the ground water. Under such 

situation volume of structure of RWH Pit is increased 

and due to this there is no need of overflow pipe as has 

been done on the suggestion of the applicant. 

ii) This problem is also in the Separator.  It is done after 

seeing the condition of the site. Separators should be 

made in the RWH Systems of Factory, Mall, Hospital, 

Warehouse, Banquet Hall, Commercial Buildings, 

Flyover, NHAI elevated Road. The roof of the 

residential building remains clean.  The roofs of 

buildings of Dwarka Society are clean. The Hydrologist  

and Geologists of CGWA after survey & research 

framed programme of harvesting of Roof Top Rain 

Water because Roof top rain water is clean. After 

mixing into waste water through drain, road the Roof 

Top rain water was being wasted, for bringing up the 

water level of falling water it was necessary to recharge 

Roof Top rain water.    

iii) There is no recharge borewell in the design of DJB, 

therefore the design of DJB is non- functional. 
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Recharge borewell is too much necessary. Water level 

should be 5 metres. 

iv) If the Roof Top rain water has been connected with 

down pipe in RWH Pit, the water level of recharge 

borewell is above 5 metre, filter media according to 

design of CGWB is normal but size of pit, size, volume 

of Roof is less by 10%, then it should be passed. If filter 

media also is less from 10% to 20%, it should be also 

passed. At present time filling of 200x200x200 MM be 

done in filter media 

 

5.  That the applicant has come to know from the RWH 

contractor, Manager of Tagore International School that 

objections are raised by DJB for bribery. When the person 

becomes harassed for obtaining Adequacy Certificate, then 

bribe is given to the officers of DJB, immediately thereafter 

the Adequacy Certificate is issued. In this regard the 

applicant lodged complaint with CEO Delhi Jal Board, Delhi 

Government. CEO DJB transferred the corrupt officers, the 

applicant through writing letter extended thanks to CEO, 

DJB. The photocopy of letter written to CEO, DJB is 

enclosed as Annexure A-2. 

 

6. That during the year 2013 the Hon’ble NGT had formed 

RWH Ground Water Cell  from RWH Division of DJB and 

had given certain directions that DJB Cell will provide 

function design of RWH System free of cost to the public, 

individuals, institutions, Government institutions, will 

assistant financially, technically for construction of RWH 
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structure. After construction of RWH System will conduct 

inspection and within one week will issues Adequacy 

certificate. In the opinion of the applicant by saving ground 

water the public is helping DJB, then for what the officers 

of RWH Cell of DJB demand bribery.  In the case of DJB 

such an order was passed by Hon’ble Delhi High Court 

during the year 2015. The Hon’ble High Court had said that 

it is the work of the Centre, State Government to save 

ground water. By issuing notification for saving ground 

water the Government included public but in the name of 

financial and technical assistance to the public for 

construction of RWH structure DJB give  10% rebate in 

water bill, then the awareness will come in the public, The 

Delhi Jal Board is spending money for giving advertisement 

in the newspaper for construction of RWH System, giving 

rebate in the water bill, the awareness will come in public. 

But the officers of Delhi Jal Board instead of giving money 

to the public demand bribe. The applicant was technical 

employee in DJB, after retirement also is trying to save 

ground   water of Delhi NCR from contamination. The cases 

for saving ground water are pending before Hon’ble NGT, 

Hon’ble High Court, Hon’ble Supreme Court. For saving 

ground water the applicant has filed more than 25 petitions 

from the year 2013 to 2025 in which he has spent about 

Rs.6,00,000/-. On the other hand instead of saving ground 

water officers of DJB demand bribe and contaminate ground 

water. The Chairperson of Hon’ble NGT HMJ Swatantra 

Kumar on a date of hearing had said  that Mahesh Saxena 

has good understanding of ground water, he is doing good 
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work, his petition is in public interest. The applicant thanks 

his family Eist Dev Bhagwan Chitragupt Maharaj  that he 

has vested so much understanding in the applicant that the 

applicant is filing petition before Hon’ble NGT for saving 

ground water of the country. The news article of order 

passed by the double bench of HMJ B.D. Ahmed and HMJ 

Sanjeev Sachdeva of the Hon’ble High Court Delhi passed in 

the year 2015 is annexed herewith as Annexure A3.  

 

7. That on the suggestions of the applicant The Bhagwan 

Shree Gomteshwar Ji CGHS Ltd., Plot No.3A, Sector 2 

Dwarka, New Delhi got constructed 2 new RWH Pits, one 

RWH pit is old. For Roof Top Rain water new Pipe Line was 

laid, over flow pipe, separator pipe were not constructed as 

outside in the storm water drain of DDA Sewage water is 

running. Filter Media filling has been done according to 

design of CGWB.  Sh. Rajesh Kumar, A.E. RWH Cell;, DJB 

came for inspection  of RWH Pits of this Society and raised 

objection that where sewage water flow runs, there pit 

volume is increased. The RWH System of this society is 

proper functional and now the ground w2ater is not being 

polluted. 

 

Near the above said society there is RWH System of 

Asha  Deep Society in which the applicant found heavy 

sewage from the storm water of DDA, in Monsoon by 

overflow pipe sewage water was going back in RWH  Pit. 

After closing over flow pipe by cleaning/washing of pit the 

RWH Pit has been made proper functional. 
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Joint Inspection of both these societies should be 

conducted. 

 

8. That the applicant is submitting his opinion in brief with 

regard to contaminating of ground water in Dwarka, other 

areas of Delhi as well as in NCR why and as to what order 

are required to be passed by this Hon’ble Tribunal so that 

the contamination of water is stopped.  

i) In Dwarka the Design of CGWB was provided till the 

year 2016. CGWB used to give only Roof Top Design. 

Under the supervision of DJB thee RWH Systems were 

being constructed. DDJB gave grant of Rs.1,00,000/- 

each to 177 Societies. Delhi Jal Board or untrained 

contractor, Society MC did not see carefully the design 

of CGWB. According to guidelines of Design Roof Top 

Down Pipe has to be connected with RWH System. The 

roof top rain water which is to be recharged, has to be 

kept away from waste water from RWH Pit. There 

should not be any filth near RWH Pit. The recharge 

borewell has to be kept above 3.5 metre from ground 

water level. In Dwarka untrained Contractor 

connected the RWH System  with Storm water drain 

of the Society. In Storm water drain surface area 

polluted water comes or during monsoon in surface 

area with the Roof top rain water mixes with waste 

water. In most of societies washing machines are run 

in balconies. The waste water of washing machine via 

storm water comes in RWH Pit. In all societies Park, 

pots, green belt horticulture system is. In the parks, 
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pots, cow dung, STP manure, Urea  fertilizer is put. In 

Monsoon rain water of park in surface area comes. 

During Monsoon cars and other vehicles continue to 

pass. In each society there are 200 to 1000 vehicles. 

Tyres of the vehicles bring filth. Surface area rainwater 

due to these reasons is contaminated. In Dwarka 

CGWB RWH Design recharge borewell depot 16-18 

metres  was but untrained contractors for their 

personal benefits did it at the level of 30-50 metre 

water level inside from which waste water directly 

mixed with ground water. In this manner RWH Delhi, 

NCR and in all city’s ground water is polluting. 

Drinking water is too much abstruse   liquid 

substance. Even foul smell coming become polluted. 

For example in water can of 10 litre 2 drops of petrol, 

kerosene, acid, phenyl  is put, drinking water becomes 

polluted on meeting with sewage water kali form 

ammonia generates. 

ii) What should be done that quality of ground water of 

Dwarka is corrected. Applicant had given information 

in OA No. 147/2021 that in all societies of Dwarka 

Roof Top Rainwater will have to be harvested. All 

borewells of all societies of Dwarka, the waste water 

should be used in horticulture. For correcting quality 

of ground water 20 years will take. 

 

9. That in Dwarka DDA has constructed a large number of 

apartments. There also by not harvesting Roof Top 

Rainwater, by mixing waste water in RWHS  the ground 
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water is being contaminated. Banquet Halls, Hospitals, 

Malls, Schools, NHAI elevated roads, at all places non- 

functional RWHS has been constructed thereby is 

contaminating ground water In Dwarka  there are about 800 

RWH System. All should either be closed or all be made roof 

top rain water system. It is not easy to correct non-

functional RWH System. It will take two years. Strictness 

will have to be taken. 

 

Like  the order in OA 217/2016 separate order will 

have to be passed to the effect that under the Chairmanship 

of CGWA a Committee will have to be formed in which 

DPCC, DJB, Applicant, Dwarka CGTHS RWA should be the 

committee will issue notice for construction of proper 

functional RWH system which Society, other RWH Systems 

Roof top will continue to be constructed. By inspecting the 

Committee will issue adequacy certificate. Within 2 years 

after 2-4 notice if RWH System is not made Roop top then 

Hon’ble NGT under section 25 of NGT Act 2010 may impose 

environment cost which  can be from Rs. 5 lakhs to 10 

crores.  

PRAYER: 

It is, therefore, most humbly prayed that appropriate order 

may kindly be passed to the effect: 

i) To constitute a Committee under the Chairmanship of 

CGWA with Members consisting of DPCC, DJB and 

the Applicant. 

ii) The Committee will have powers to issue notices to 

Dwarka CGHS RWA for construction of proper 
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functional RWH system, in other RWH Systems Roof 

top rain water pit will continue to be constructed.  

iii) Thereafter by inspecting the RWH Systems/Pits the 

said Committee will issue Adequacy Certificate.  

iv) After 2-4 notices if RWH System is not made Roop top 

rain water system within 2 years, for non-compliance 

of order of this Hon’ble Tribunal, then this Hon’ble 

Tribunal under section 25 of NGT Act 2010 may 

impose environment cost which  can be from Rs. 5 

lakhs to 10 crores. 
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